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Title: Consideration of the Aircraft (Exemption from Taxes and Duties on Fuel and Lubricants) Bill, 2002 (Bill
Amended and Passed).
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MR. CHAIRMAN : Can you make a statement? If you want, you can make a statement.
SHRI SYED SHAHNAWAZ HUSSAIN: Sir, | will make the statement after the discussion.
MR. CHAIRMAN : Motion moved:

"That the Bill to implement Agreements entered into by India with other countries in pursuance of the

Convention on International Civil Aviation opened for signatures at Chicago on the 7th December, 1944,
be taken into consideration."

MR. CHAIRMAN: Shri Adhir Chowdhary to speak now.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Mr. Chairman, Sir, the hon. Minister has
introduced the Aircraft (Exemption from Taxes and Duties on Fuel and Lubricants) Bill, 2000. Actually the Bill was
preceded by long legal wrangling between the Ministry of Law and the Ministry of Civil Aviation. Actually the
Ministry of Law does not want the aviation turbine fuel to be declared as deemed export. On the other hand the civil
aviation administration has always been arguing that the ATF be declared as deemed export so that the flag carrier
could be exempted from paying sales tax.

Sir, this Bill seeks to enact a legislation, under article 253 read with Entry 14 of List | of Schedule VI to the
Constitution, to exempt from all duties and taxes the fuels and lubricants uplifted by an aircraft registered in another
State, operating international services to, from and through India.

Sir, as we know that under the international obligations, the International Civil Aviation Organisation has also
adopted a resolution in December, 1993 so that an aircraft shall be exempt from all customs and other duties. Such
duties and taxes shall include those levied by any taxing authority within a State, whether national or local.

My first reaction is that the first casualty of this enactment will be the State Governments. For the last 40 years, the
State Governments had been enjoying the reimbursement facilities in so far as sales tax was concerned. The
Central Government used to pay the sales tax which was supposed to be exempted for the foreign aircraft. But now,
those facilities have been done away with by enacting this legislation. Since 1994, the exemptions were reimbursed
to the States from Qil Pool Fund also.

What is most intriguing to note and which can be construed as an effrontary gesture of this Department is that those
State Governments, who have been deprived of having the sales tax on ATF sold to those aircraft, have never been
consulted before enacting the law. However, this law concerns those States and has a direct bearing so far as
fiscal health of the States is concerned. However, no State Government has ever been taken into confidence
before enacting this legislation. We know that all the State Governments in India have been suffering from financial
crunch and this enactment will deliver a further fatal blow in so far as the fiscal health of the State Governments is
concerned. So, | have a serious objection particularly in respect of this point and | would say that the Ministry
should have taken into confidence all the concerned State Governments before the legislative document was
prepared.

Sir, the title of the Bill is Aircraft (Exemption from Taxes and Duties on Fuel and Lubricants) Bill, 2000, but the
contents of the Bill deal with only the foreign aircraft. May | ask the hon. Minister why the Government does not
provide the same facility of exemption to the domestic carriers who are used to go abroad?

However, they have to pay sales tax on ATF sold to them. | think, this is in total contrast to the concept of allowing a



level-playing field to all concerned as pursued by this Government. All the domestic carriers like the Jet Airlines, the
Sahara Airlines and even the Indian Airlines have tried to persuade this Government to allow this exemption from
sales tax because sales tax and other levies consequently add up to raising the price of fuel. The high level of
domestic duties is not at par with the revenue earning potential of various sectors serviced by the Domestic airlines.
Therefore, the plea of the private as well as the Government carriers, that have to fly abroad, for exemption from
sales tax needs to be considered seriously.

Sir, we all know that air travel involves over-flying, stoppage in other countries for upliftment of fuel technical
assistance, for maintenance and also for picking up passengers from those countries. This global phenomenon
once spurred the international community to devise a template of freedom and in the later stages, in the year 1944,
the Chicago Agreement was adopted. We know that at the seminal stage, the Chicago Agreement envisaged five
freedoms. The third, fourth and the fifth freedoms, as was envisaged in the Chicago Agreement, have become a
part and parcel of a bilateral agreement through which carrying of passengers between countries was ensured as it
had a significant economic dimension.

Sir, the first and second freedoms as were declared through the Chicago Agreement concerned the right of over-
flying and right to land for technical assistance. These were envisaged as fundamental rights for air transportation.
It had become a part and parcel of a multi-lateral agreement. Therefore, it is of common knowledge that the
privilege of over-flying across national territories

without landing and the privilege to land for non-traffic purposes are internationally recognised. Here, | would like to
raise a pertinent issue. Why has this Government so far not been able to sort out the problem insofar as flying
between India and Pakistan is concerned? It is clearly a semblance of violation of international law. We know that
after the 11" September, the entire world stood aghast by the hijacking that wrought havoc and also left a traumatic
effect not only on America but also on the people of the world. On that day the passenger planes were converted
into fixed wing missiles by the hijackers by sheer innovation. ...(Interruptions) As far as hijacking is concerned, it is
not a new phenomenon. We know that soon after the World War-Il, the East European refugees had resorted to
hijacking for fleeing the Communist countries. Therefore, it is not a new phenomenon for us. Therefore, to check
this menace the international community had adopted a resolution in the Convention of Tokyo, Montreal, Hague.

MR. CHAIRMAN : Shri Harin Pathak, you all look very happy. Why do you not make everybody in the House happy
too?

SHRI VINOD KHANNA (GURDASPURY): Sir, the joy is because the hon. Member of Parliament is talking about
some other issues. We are talking about this Bill and we need to pass this Bill. We do not need to talk about
hijacking and about what is happening in Pakistan.

MR. CHAIRMAN: No, no. Wherever the word aircraft is there, problems of aircraft will be debated here. That is the
convention here.

...(Interruptions)

MR. CHAIRMAN: | am not suggesting anything to anybody. | am just saying that that is the practice being followed
here.

SHRI'VINOD KHANNA : Sir, the hon. Member is wasting the time of the House.

MR. CHAIRMAN: The word aircraft is there. It is something like answering a question of economics where you find
just one word about economics.

SHRI ANIL BASU (ARAMBAGH): Sir, these are also very relevant issues relating to the Ministry.

MR. CHAIRMAN: Let the hon. Member speak. We cannot teach a Member as to how he should speak. All are hon.
Members.

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Hon. Chairman, Sir, Shrimati Jayaben Thakkar has a small
problem here. During the debate on Railway Budget she had requested the hon. Railway Minister to provide a halt
at Baroda for a super-fast train. She is suggesting now, that since all Mumbai-Delhi flights fly over Baroda, a halt



must be provided at Baroda.

MR. CHAIRMAN: So, you want a halt. Let the Minister take care of it.

SHRI ADHIR CHOWDHARY : Sir, Shri Rajesh Khanna has the privilege to elaborate on this issue ...(Interruptions)
SOME HON. MEMBERS: He is Vinod Khanna.

SHRI ADHIR CHOWDHARY : | am sorry, he is Shri Vinod Khanna. However, Shri Khanna is there.

SHRI KIRIT SOMAIYA : Sir, all flights from Mumbai to Srinagar are flying above his Constituency. So, he says a halt
must be provided in his Constituency and the Minister must provide an airport there also.
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MR. CHAIRMAN: Shri Rajesh Khanna ...(Interruptions)

SHRIVINOD KHANNA : | can understand your predicament, Sir, because you are on that side. People on that side
forget their past Members.

MR. CHAIRMAN: Shri Vinod Khanna and Shri Somaiya, you are asking for establishment of an airport. In my area,
there are three airports but no plane. Tutticorin — no plane; Kayathar — no plane; and Salem — no plane.

SHRI ADHIR CHOWDHARY : Sir, why | wanted to draw the attention of the House to this issue is that the aircrafts
that those hijackers used to demolish the twin towers did not belong to America?

About the Kandahar episode, we all are aware. That plane did not belong to India? So, my argument is this. What is
the rationale behind embargo of Pak Airlines into India?

Actually, the provisions of this Bill are very limited. They are confined to a few issues. However, by seizeing of this
opportunity | would like to draw the attention of the hon. Minister, who is also our beloved brother, that now he is
incharge of the most dynamic and most capital-intensive sector in India. So, we hope that he will also enlighten this
issue to the Government. The issue is that on the one hand we are talking about the international agreement but on
the other hand we are, willy-nilly, violating the same international agreement. That is my argument which | wanted
to put forth.

With these words, | conclude.

MR. CHAIRMAN : Now, Shri Girdhari Lal Bhargava.

...(Interruptions)

MR. CHAIRMAN: Everybody seems to be happy. What is the secret about it? Let us know.

...(Interruptions)

MR. CHAIRMAN: Shri Girdhari Lal Bahrgava, would you also ask for halt in your Constituency?

SHRI KIRIT SOMAIYA : Sir, his village is about 27 kilometres away from the Jaipur Airport...(Interruptions)a€; So, he
wants a small halt there....(Interruptions)

MR. CHAIRMAN: Shri Girdhari Lal Bhargava, while coming from Chennai to New Delhi whenever the weather is not
good, the flight is automatically diverted to Jaipur. So, we have visited Jaipur so many times
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SHRI ANIL BASU (ARAMBAGH): Thank you, Mr. Chairman, Sir. The Aircraft (Exemption from Taxes and Duties on
Fuel and Lubricants) Bill has been brought forward to meet the international obligation of our country which we
have found ourselves in 1944 Chicago Convention. It is proposed that a legislation may be enacted under article
253, read with entry 14 of the List 1 of the 7! Schedule to the Constitution, to exempt from all duties and taxes the
fuel and lubricants uplifted by an aircraft registered in another State, operating international services to and from
and through India.

With this Bill passed in the House, the international aircraft which are coming to our country will be given exemption
to pay levy and taxes in our country. When this Bill was considered in the Standing Committee, it recommended for
the Bill. It brought to the notice of the Government and also asked the Ministry of Civil Aviation about the loss of
revenue which the State Government will have to face because of this Bill.

Already the financial position of the States is under constraint. Sir, more and more resources are going to be pulled
out from the State Governments which would put the States' financial position in a very precarious condition. With
the passing of this Bill, the Sales Tax which is paid to the State Governments by the international aircraft would be
exempted. The Standing Committee recommended that while this Bill should be enacted, the Ministry of Civil
Aviation should take up this matter regarding loss of revenues to the States with the Ministry of Finance and find out
some ways and means so that the loss of revenues can be compensated to the States. But that point has not been
replied by the Ministry. They have not told how they are going to compensate the loss of revenue to the States.

Another point is that, at present, the international carriers are paying Sales Tax and other duties on ATF but now
they are given exemption. But the national carrier has not been given this exemption. Now, they are not given level
playing field. The national carriers = Air India and Indian Airlines -- which would go abroad would not enjoy this
exemption. | would say that they should also be given this exemption. Sir, if a national carrier goes abroad after
taking ATF from here, that will make them less competitive as compared to international airlines. So, how is the
Ministry of Civil Aviation going to ensure that Air India and Indian Airlines would have a level-playing field in regard
to price of the Air Turbine Fuel? There would be difference of price which the international aircraft would have to
pay and the Air India and Indian Airlines would have to pay for ATF.

Sir, very recently the CMD of Indian Airlines has given an interview to the print media wherein he said that because
of the high prices of ATF, the Indian Airlines is losing its competitiveness and is also losing its revenue. So, | would
like to know how the Ministry of Civil Aviation is going to take care of that. If our national carriers — Air India and
Indian Airlines — are not given level-playing field in respect of ATF price, how will they compete in the international
area and also in the domestic area?

14.58 hrs (Shri Devendra Prasad Yadav in the Chair)

Sir, it appears that in some of the very important areas, the Government, especially, the Ministry of Civil Aviation,
has taken a very casual approach. Recently, the Finance Minister announced in his Budget Speech that four major
airports at Mumbai, Delhi, Chennai, and Kolkata would be disinvested and the disinvestment procedure has to be
completed by 2003. Now, it is understood that the Cabinet has also given approval to this proposal. Now, if you go
through the Airports Authority Act, you will find that there is no enabling provision for the Government to
disinvestment the airports in our country. Without an enabling provision, how could the Cabinet give approval to
such a proposal? How could they presume that Parliament would approve the whole proposal of the Government?
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SHRI ANIL BASU : Even if the proposal is for lease, in the Airports Authority Act, there is no such provision. There
is no provision of enabling the Government to lease out the airports.

15.00 hrs.

There is no such provision. | am told recently the Law Ministry has also opined that without amending the Act the
Government cannot go for leasing out of airports. This is a very peculiar situation. The Government has no power.
Even the Cabinet is taking decisions on the same issue before consulting the Law Ministry. The whole thing is
going on in such a fashion that everyone, including the Cabinet, is thinking that Parliament can be taken for a ride.
Without having the law in their hands they are going for all these things like leasing out of airports.

Before leasing out the airports there are many areas where careful consideration is needed. There are security
aspects and other aspects. Private parties will come, foreign companies also will come. So, before leasing out,



there should be a threadbare discussion in the House. There should be a proper amendment to the Act. Without
amending the Act and without having discussion in the House it was announced in the Budget Speech that it has to
be completed by 2003. How will they do it? They have no power in their hand. There is no enabling provision which
allows the Government to take this measure. This is the casual manner that we are seeing now-a-days in the
functioning of this Government.

| would like to draw the attention of the hon. Minister to two-three issues. About the acquisition of aircraft by Air
India and Indian Airlines, he may make the position clear as to how the Government is going to do it, whether the
aircraft is being taken on dry lease or wet lease, how the Government would meet the requirement of aircraft that is
coming up in the near future because in addition to all the aircraft which are there with Air India, there is an urgent
need for having more aircraft. So, you must tell the House what is the present status about acquisition of the new
aircraft which you are going to procure on dry lease or wet lease.

About the acquisition of fifty-seat aircraft specially for the north-eastern area, it was thought of long before that in
this sector where huge subsidy is given small aircraft would be required to operate. It was also agreed by the Civil
Aviation Ministry that fifty-seat aircraft would be acquired and priority would be given for this sector. In north-eastern
areas and some other areas where passenger traffic is not more, but the necessity to connect them is very
important, operating small aircraft is the proper thing. What is the present status of the acquisition of fifty-seat
aircraft? Has it been given a go by or is it still on? This should be clearly spelt out in this House.

A number of bilateral agreements have been entered into by our country with hundreds of other countries. But, in
those sectors we are not operating our flights. In the major routes where we are operating, our flights are not
operating during prime time as in those routes we have sold the prime time to private operators through bilateral
agreements. | would like to know why the Civil Aviation Ministry is selling the prime time like this. | amtold that the
prime time landing at Heathrow Airport has been sold out.

That was sold to an international private operator and it has made a huge profit out of that. So, through bilateral
agreement, as regards landing time and take-off time, the prime times are being sold off to the private authorities
without caring for the national interest of the country and the national carriers. That is detrimental to the interest of
the national carriers. So, there is a lot of malfunctioning. | would rather say that there is a lot of lacunae in the
functioning of the Ministry which should be streamlined.

When supporting this Bill, | would request the Minister to mention the steps he would be taking after the
recommendation of the Standing Committee to prevent loss of revenue to the States which occur after the
enactment of this Bill, and how he is going to compensate that loss. He may also reply regarding the level-playing
fields of the Indian Airlines and the Air India which are operating abroad and on how they will be given a level-
playing field compared to the other international carriers which are enjoying all such exemptions.

On other points also, | would request the hon. Minister to kindly enlighten me and the House.

With these words, | thank you, Sir.
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SHRI P.H. PANDIAN (TIRUNELVELI): Thank you, Mr. Chairman. | am happy to participate in the debate on The
Aircraft (Exemption From taxes and Duties on Fuel and Lubricants) Bill, 2000. | was thinking about three demands
with regard to Tamil Nadu. The Bill is constitutional; and the Bill is well drafted. | take this opportunity to represent
the whole of Tamil Nadu in three matters.

An airport was established at Tuticorin about ten years back, that is in 1992. But there is no air service to that
airport. Whenever the President of India or the Prime Minister visits that place, the airport is operated. There is no
resumption of air services for Colombo, and Maldives via Madurai. Madurai is an international city. It is a temple
city. Everybody knows Madurai. This is the city which was burnt by Kannagi to uphold sanctity, fidelity and

chastity. There is no night landing facilities at Salem Airport. There is an Airport at Salem in Tamil Nadu but there is
no air service operated from there. There are three Airports established and started but there is no traffic. | do not
know the reason for this. About the Salem Airport, the Government has written a letter on 23.1.2000 asking the Civil
Aviation Ministry to provide night landing facilities at Salem Airport. But the Civil Aviation Ministry has turned down
the request. So, | would again like to request the hon. Minister to reconsider that request.

So also, there should be the formation of a new Airport at Kanyakumari. We all know that we have rail link from
Kashmir to Kanyakumari but there is no air link between Kanyakumari and Kashmir. Further, the report of the
Collector of Kanyakumari about the feasibility and justification of the formation of a new airport at Kanyakumari has
been sent to the Executive Director, Airports Authority of India, New Delhi, with remarks on 11.9.2001. | have given
a copy of this reference to the hon. Minister in the morning itself. So, | think, he will be able to appreciate that.

Then, there must be a second, new International Airport at Chennai. A new project has been formulated with the aid
of TIDCO. That has also been forwarded to the Government of India with a note. It says that the Government of
India requested the Ministry concerned to accord in principle approval to the proposal of the Government of Tamil
Nadu, to the Airports Authority of India's proposal for a long-term leasing out of Chennai airport. | think he would
have received those letters also.

MR. CHAIRMAN : Please come to the provisions of the Bill.
SHRI P.H. PANDIAN : Sir, we can take this opportunity to stress these points.

In my constituency, Tuticorin, there is an Airport. They try to operate air services. There is the Chambers of
Commerce at Tuticorin. When | met Shri Sharad Yadav, when he was the hon. Minister of Civil Aviation, he said
there is no traffic. Tuticorin is a place where imports and exports are taking place. It is a daily activity. So, they think
if the Government operates air services, there will be enough air traffic. There should be new airports.

SHRI T.M. SELVAGANPATHI (SALEM): So is the case in respect of the Salem Airport....(Interruptions)



SHRI P.H. PANDIAN : It is the same case in respect of Salem also. My friend Shri Selvaganapathy comes from that
constituency. He has been elected from that constituency. He must come to Parliament from Salem.

SHRI T.M. SELVAGANPATHI : The Airport is there at Salem but there is no air service. Why should there be an
Airport at all without air service?

SHRI P.H. PANDIAN : So, | take this opportunity to request the Government to establish all the three Airports which
| have mentioned.

The Madurai Airport has to be upgraded to the level of international airports. From there, air service is being
operated to Sri Lanka. From Trichy, the Government is operating air services to Sri Lanka. Mr. Minister, why do you
not operate air service from Madurai to Dubai; from Madurai to Sharjah and to some other places? So, the Madurai
Airport should be upgraded to the level of an international airport.

Next, | saw a news item about 15 days back. It is, in fact, not a news item but it is an advertisement about a private
airlines. We all know about that. | thought that somebody would raise it in the House during *Zero Hour' about that
matter. | thought that somebody would call the attention of the Government to that matter. Who is the owner of that
airlines? There are a number of stories. In the advertisement, it is said that Dawood Ibrahim has no share in that
airlines. Who are the shareholders? Who is the real owner? Who is the proxy owner? It must be known. | think it is
the Jet Airlines which is operating its services from all the Indian Airports whether it pays the airport maintenance
charges or not. We need to spend a lot of money to maintain the Airports. How is it that all the parties keep quiet
about this Airlines? Why?...(Interruptions)

The Opposition did not raise the matter. Nobody has raised this issue. A huge, quarter-page advertisement is there
in all the newspapers like the Times of India, The Hindu etc. Who is the real owner? Who is the shareholder? As
has been narrated in the advertisement, | want to know whether they are the shareholders. Who are the
shareholders? | want to know about this.

| do not want to elaborate in detail about this. We are investigating privately. We are not going to leave it. This
Parliament should have a right to know as to who is the owner and as to who is operating it. Jet Airways is
operating in all sectors.

SHRI HANNAN MOLLAH (ULUBERIA): There is a report that two Ministers have a share in that. Can you clarify
that also?

SHRIP.H. PANDIAN : Why do you not clarify all these things? You talked about Gujarat. You did not talk about this.
For you, Gujarat is the only issue and all the other issues are non-issues. This is an economic issue.
...(Interruptions) When we start from Chennai, the departure time of Indian Airlines is 0640 hours and that of Jet
Airways is 0700 hours. Why should there be neck to neck departure time? Sometimes we see that Indian Airlines
aircraft is empty whereas the Jet Airways is full. The Government is wasting money. Either you adopt the Jet
Airways or close the Indian Airlines. Do not have a via media policy. If you want to do a wrong thing, do it publicly.
Do not encourage a wrongdoer because it is waste of money. | have been watching it for the last 15 days, right from
the date of that advertisement, not a single leader of Parliament has raised that issue. Why have they not raised it?
Who is the owner? There is something fishy about this matter. Why are you afraid of raising it? | found in that
advertisement that Dawood |brahim has a share in it. | am not afraid of Dawood Ibrahim. If | have money to take part
in the auction of Dawood Ibrahim property, | would take part. There are no takers for his property. You give me
some money, | would participate in the auction. ...(Inferruptions) There is no word called “fear' in my life. | do not
fear. ...(Interruptions)

MR. CHAIRMAN: Please conclude. There are other Members to speak.

SHRI P.H. PANDIAN: It is an important matter. Actually there should a discussion under Rule 193 on this subject.
Why do we not agree to a discussion under Rule 193 on this subject? Nobody raised this issue. Shri Dasmunsi, did
you raise it?

SHRI PRIYA RANJAN DASMUNSI : Did you raise it, Shri Pandiyan?

SHRI P.H. PANDIAN Why are you asking me? You are from the principal Opposition. | would raise the issue when
you recognise me as the principal Opposition.

SHRI PRIYA RANJAN DASMUNSI : When you raise an important issue, the same was not admitted.

SHRI P.H. PANDIAN : Parliament would like to know, every Member of Parliament would like to know, and | would
like to know the affairs of Jet Airways. We should not leave it. Parliament is a place where there should be a frank
and free discussion. Jet Airways would overtake Indian airlines.



Now, I would like to take this opportunity to ventilate these suspicions and to ventilate the grievances of all the
Opposition parties. ...(/Interruptions) | am the first person on behalf of the Opposition, including the principal

Opposition, to raise this issue.
| welcome the Bill. Bill is well drafted and commendable.
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The Ministry of Civil Aviation is a huge Ministry. # @g ®&ar g f& sft srewarw g8 &1 98 & e 8, compared to the size of
the Ministry, this Bill is a baby and this is a very small Bill relating to a specific purpose and specific subject. wra #
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Yeliqe ol g, b d W 4 weears g4 St &1 g8l W g=rae o1 9redn g f an engineer is a person who engineers a
particular thing and finds out a solution which benefits both the parties.

SHRI ANIL BASU : Mr. Chairman, Sir, this Bill was introduced by Shri Sharad Yadav, but he has been shifted to
some other Ministry now.

SHRI SUBODH MOHITE : But the Government is a continuous process.

SHRI ANIL BASU : He is only piloting the Bill to get it passed, but it was introduced by Shri Sharad Yadav, when he
was the Minister of Civil Aviation.

SHRI SUBODH MOHITE : Who introduced the Bill is immaterial, but who is getting the Bill passed is important
because the Government is a continuous process. # wwsm@ g % 59 fd@ &1 9+ & oy it is a win-win situation both for
the passengers and carriers. # ¥gi w @& aEm & fFgwEm # € 78, R 3 # W1 #rs 3w graue 2, there are three modes
of transport. The first is road transport, the second is rail transport and the third is air transport. Js sk ¥ @ SAfes
ifae W & 71 SfRes Ais 31t e €, Afp veviomal afda R % T Taue 2 3R 98 Bad svesvqd R gaure 21 98 e &
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ft a7Tys |WE W@ ) Ue a1 a8 W fifhew fewges @1 w2 €, there are two types of benefits derived from this Bill. The first is
tangible benefits. <sfee dfifthew # swfay arem == § % @@a tRar 7 the world has become a village now and there
are no boundaries between nations. safay SSitaet Sifteew # difte . T& svervme Rafda tRges smifrzeem @t fiRe &1
AR HEHT B 4 IeTare g4 oft 3 frar 8 fi-argereva v wffq e & sifefiem 1 $afha o3 & & st areears gae 3
féear 21 This is a direct benefit to the carriers by virtue of lowering the cost of fuel. & sifeftire &1 gad d=fifthe & 21 3y
w4 @ f Sofieet aes # the cost of service is determined by three elements. The first is fuel, the second is manpower
and the third is fixed cost. we # &1 faw @ T, 98 W vs Jlided B g € ok ATUTeR § EW el Bl a1 B €, S 3
wa¥ g91 8¢ 399 &1 T he fifth is, depreciation and interest which is the fixed cost.

g S e afifthe 8, gEw ST gchiaa afifthe 8, 98 waw g1 afifthe 8| ¥8 Sl W=y, &1 | T8l 81 @1 8, Sl WY &4 97 &R
w &1 The revenue would be generated by virtue of lowering the cost of fuel. | think that will go directly to the
passengers by reducing the fare. if 78 w & 0 3t # RUIE 81 TEY A svae Afifthe 8, Wigddt oMF & TR aa
A SRS W A 3R TS| SART | T G TAN 99 H 3T, ST | aved sahe s & forg 7@l amd &iw thirdly, the frequency
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other grievance relates to sales tax charged by the State Government. @z #t we@qei 8, afdr sfiaeial e # 367, PR
Y fAgaTor ¥, Teifes wedt 3, e dffthe &3 at | think that is not a major issue because it has to be analysed with
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indirectly, we are generating the employment. 7z fa a1 ®fafies & @ o ¥ | think, there will be an overall
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MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, if you have material, show it to the hon. Minister. Then, you can
raise it. You cannot vaguely raise against the Minister. You can pin-point that to the Minister.

...(Interruptions)



MR. CHAIRMAN: There should not be a vague allegation. If you are not definite about a Minister, you cannot raise
it. You must be definite about the name of the Minister. Then, you give a notice to the Minister and ask him to
answer. Then, you can raise it. The Chair is not taking cognisance of it. | expunge that portion because you cannot
make a vague allegation. What is the strength of the Ministry? It is about 80. | expunge that portion because it
cannot be vague. It must be definite.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Shri Ramdas Athawale wants to know the facts. ...(Interruptions)

MR. CHAIRMAN: You cannot make sweeping allegations.

...(Interruptions)

* Expunged as ordered by the Chair

SHRI HANNAN MOLLAH : He is asking a question. ...(/nterruptions)

MR. CHAIRMAN: How can he put a question to the two Ministers. You name the Minister. If you are not able to
name a Minister, we have to expunge it. We have no other alternative.

...(Interruptions)

<l vgay gae g (dwe) © 78ey, 39 B R 78 81 €| (zaum) § 1 v 7 o e €) ey, g9 9 e @ @ @
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¢l &g w1 gl 3O ware oman 8, o e # warer St -

"The domestic carriers including Indian Airlines, Jet Airways and Sahara Airways have been seeking a
similar benefit from the Government as the sales tax and other levy vary from 20 to 30 per cent over the
price of fuel depending on the State Government. "

HEIGY. TE AT G TS 2, WS Gl TAT 2| MU S ST e, qwi warer Ior on|&€| (araur)

MR. CHAIRMAN: When | was standing there, my speech was different. When | am sitting here, | am sitting here as
an umpire. | cannot speak.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Yes. Sir, when you spoke as a Member from this side, you had raised that
question. | am standing in support of that question raised by you. ...(Interruptions) sic Teraw & wifeds © @R Haal & ar
H @RI # RIER BY W gl 59 PR @ A T |t 81 S AHT 8 fF WReR @ q1-91 73 SuH RRieR € 39 SR °9RT U § R 98
WS I 3@ ©l W |h B @ wowd ol ... (Interruptions)

MR. CHAIRMAN : No. Is there any mention of two Ministers in the advertisement? If there is any mention of two
Ministers in the advertisement, then you can speak. Otherwise, you cannot refer to it.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : It is there in a newspaper.
...(Interruptions)

MR. CHAIRMAN: No. Is it there in the advertisement?

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : It is there in the newspaper. ...(Interruptions)

MR. CHAIRMAN: No. | carefully went through the advertisement.

...(Interruptions)

it dag ArETar g | 9Nl 7eIgd, I8 ereire [ 81 afe Ygdw a1q, Y @ig a1 IO § af e W I "ad ol
...(Interruptions)

MR. CHAIRMAN: If you find the names of the two Ministers, then you raise it. If you are not able to find the names of
the two Ministers there, you cannot refer to it. With empty hands, you cannot level an allegation. You must have
substance.



...(Interruptions)

Hiadt AraEa WISHE HEferan (SErTe) | awfd #eie, e St Tad oAl 86w d 78 < @ad ol 8€| (2@EurH) 98 Y Y Fi
A & oMUR W U ara 9o 7@ wad §1 4€] (sagm)

1. vgaw ware (g @ d f5f &1 91 7 o @1 €)1 e o <@ g A€ (=mum)

MR. CHAIRMAN: If you have any material, show it to me. Then, you can raise it. Without any material, you cannot
level an allegation against a Minister.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : That is the rule regarding personal allegation. ...(Interruptions) # ®§ wiwa
TefiTer & o <& g

MR. CHAIRMAN: What is personal? Is a partnership personal or official matter? It is personal; it is not a
Government partnership.

...(Interruptions)

Y. Yeaw uure fiE @ orEarl # IRl @t vu W € ok @ oft 39 W Tal R @ € 39 91 W WER Y 9GE o Afey 5 Iwa B
A gE "o e ¢ a€| (aum)

st dug wrear gl WY 7e1eY, ISP U SN 91 BT IS waa 76 81 Vet 31 ar srmat A 7 ond &1 7w e Whw Ry ww
e @ ad % W@ &l ...(Interruptions)

MR. CHAIRMAN: | have already expunged that portion because you did not have any material in hand.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Please see the rule. Supporting material is required regarding the personal
allegation. &€| Interruptions) @g ®\¢ wd=et TferiTe &l €1 100 HAS @I §0 a1 ®I =al B <& Bl ¥ 3R g # g9 ara & dAdv
=t 8 <& ¥ oY g e H TS 91 At § A6 7E wd | €| (caum)

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, just a minute.

DR. RAGHUVANSH PRASAD SINGH : You cannot prohibit me from raising this question of corruption. This is a

question of corruption. Raising of this question of corruption should not be prohibited by the Chair. A Minister
should not participate and should not involve in a corruption case. ...(Interruptions)



MR. CHAIRMAN: Can you name the Minister?
DR. RAGHUVANSH PRASAD SINGH : Yes.
MR. CHAIRMAN: But you have not named him.

...(Interruptions)

MR. CHAIRMAN: You cannot say ‘two Ministers'.

DR. RAGHUVANSH PRASAD SINGH : | have not named the Ministers. | have not made any personal allegation.
Please see the rule. No personal allegation is made by me. ...(Interruptions) | have not mentioned the names of the
Ministers.

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, if you want to make a personal allegationag; ..

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : | am not making a personal allegation.

MR. CHAIRMAN: You are not allowing me. If you want to make an allegation of corruption or malpractice against a
Minister, for doing that, you need not show anything. You can simply rise up and say, ‘look here, you are corrupt.'
You should have some supportive material. Without any material, how can you allege corruption against the
Minister?

...(Interruptions)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, he is quoting a news report; he is not saying that the
Minister is corrupt. ...(Interruptions)

MR. CHAIRMAN: Show me the report. Has he got that report in hand?

...(Interruptions)

MR. CHAIRMAN: No, he has not shown any news report to me.

...(Interruptions)



DR. RAGHUVANSH PRASAD SINGH : You had raised that question from this side. | am following you.
...(Interruptions) | am following you and | am supporting you. You had raised that question already. ...(/Interruptions)

As an Opposition Member, you had raised that question. ...(/nterruptions)
MR. CHAIRMAN: No. Do not misquote the statement made by a Member from Tirunelveli.

DR. RAGHUVANSH PRASAD SINGH : You had raised that question and from the Chair, you are prohibiting me
from raising that question.

SHRIMAT| BHAVNABEN DEVRAJBHAI CHIKHALIA : Sir, he is challenging your ruling. ...(Interruptions)

MR. CHAIRMAN: Nobody can challenge the ruling of the Chair. He has not challenged the ruling.

...(Interruptions)

sitedl ATaTa=T aeHTg RIEferan [ I8 e &) TNE oY @ &1 4€) (araur)

MR. CHAIRMAN : Just one minute. Why do you not hear me please?

...(Interruptions)

MR.CHAIRMAN: This matter arose from the speech of Dr. Raghuvans Prasad Singh when he made an allegation
about two Ministers in the Cabinet. How could he say that? He must pinpoint.

...(Interruptions)

SHRI MADHUSUDAN MISTRY : He was only quoting newspaper reports...(Interruptions)
MR. CHAIRMAN: Where is that newspaper report?

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, my humble submission is that he was only saying that he had come across



a newspaper report about this. He was only quoting the information from a newspaper report...(Interruptions)

MR. CHAIRMAN: Let him show that newspaper report. He must be in possession of that newspaper. You must be in
possession of a material to substantiate the charge. It is not an easy thing to get away with the charge.

...(Interruptions)

SHRI MADHUSUDAN MISTRY : Why are they taking cognizence of it if they are not involved?...(Interruptions)
SHRI HANNAN MOLLAH : Let them deny it...(Interruptions)

MR. CHAIRMAN: It is not a question of involvement. | have already ruled that in the absence of any material with a
Member he cannot level an allegation. | have already expunged that portion. Now, Dr. Raghuvans Prasad Singh,
you please proceed further with your speech.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, he has not made any personal allegation. He has not
pinpointed any person. A Member is entitled to make an allegation of a general character. No data or proof is
required for that. He was only making a general allegation...(Interruptions) He did not pinpoint any person
...(Interruptions) He was only making a general allegation...(/nterruptions) It is admissible...(Interruptions)

MR. CHAIRMAN: No. While making an allegation against a Minister he said that he came across this in a
newspaper report. He must show that report. Without having that newspaper report with him, how can he raise it?

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, he has made a general allegation...(/Interruptions)
MR. CHAIRMAN: It is an allegation of corruption. | will tell you in a different way.
SHRI VARKALA RADHAKRISHNAN : He has not alleged anything against anybody...(Interruptions)

MR. CHAIRMAN: Just one minute. When you make an allegation against a Minister, would you not have to
substantiate what you say? Without having any material, how can one just stand up and say, ‘look here, you are
corrupt?' How can one say that?

...(Interruptions)



SHRI VARKALA RADHAKRISHNAN : Sir, he has not said thata€| (Interruptions)
SHRI MADHUSUDAN MISTRY : He has not mentioned any namesa€, (Interruptions)

MR. CHAIRMAN: He said two Ministers. Now if you are not able to name the two Ministers, then you should drop
those ‘two Ministers' also.

...(Interruptions)

SHRI ADHIR CHOWDHARY : Sir, do you want him to take the names?...(Interruptions)

MR. CHAIRMAN: Even for that he must have a material with him. It is an allegation of corruption.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, with respect, | stand by your ruling. But | would also like to place on record
that one distinguished Member from the AIADMK, once upon a time, pointed out irregularities against two Ministers
in the Government of DMK without producing any documents and papers. So, that should also be expunged from
the records.

MR. CHAIRMAN: That AIADMK Member named the Ministers and he also produced the case number and told the
amount also. Please do not drag this issue. Please do not politicise it. That also has been expunged.

SHRI S.S. PALANIMANICKAM (THANJAVUR): He did not give any proof...(Interruptions)
MR. CHAIRMAN: That had also been expunged. Now, | have given my ruling on this issue.

Shri Dasmunsi, you have made it very inconvenient for the Chair. You please go through the records and if there is
anything, then you come and tell me.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, one distinguished Member from the AIADMK once referred to irregularities
being committed by two Ministers in the DMK Government without producing any document...(/nterruptions)

MR. CHAIRMAN: That Member named the Ministers. Here he has no courage to name the Minister.
SHRI PRIYA RANJAN DASMUNSI : He has also not mentioned the name.

MR. CHAIRMAN : | have already expunged that portion.

SHRI C. KUPPUSAMI (MADRAS NORTH): You expunge the other portion also.

MR. CHAIRMAN: Which portion?

SHRI C. KUPPUSAMI : The portion mentioned by Shri Dasmunsi. | do not want to repeat it.



MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, the portion levelling allegations without substance is expunged.
=t dug wETary gt 1 A e © A wgaw St @ ey wRrn Sl
SHRI VARKALA RADHAKRISHNAN : That is only a personal allegation.

MR. CHAIRMAN: If a Minister is corrupt, is he going to construct houses for himself or construct hospitals for the
public? Corruption means, it is a personal allegation. It goes to the person. If a Minister accepts bribe, he does so
not to promote a public cause.

ST Ygaw gae g @ wmfy wEen, § Adas & oiReme wae W aia @ o, § RSt sad 9 Redsew w g R wrge are e ol
AfF 59 o 3ot Hie & va R B W F o fhar ok weget fuer @t amaw gAKd § fF o 93 wara Y fue @ ok Ar A T8
Jorn A I | A ARa gan iR ug & w9 A g S99 gAk B WieR fHa ok 99 ghk @ e & voaed At aemm S
TFHER WX U TS 8, SH HaTd @1 7 IO el § SR 47 a8 oM &1 wa foran| swd e fAif¥aa € fram, sraer a6t aRardt @
AT B T8l 19, ST 47 81 @1 8, IH Y Ah BT 9K T B Afhd 9d # HeTaR ST AFC SOl I dl S A BT 9IS
& BT ARG | FifH ET walea § ok 3w B fAue @ ARyl S 36 ave @ et wrie § o1 & wfte wE Feen anfen | gefey

e H1a€, (FagrH)

MR. CHAIRMAN: Do not attribute motive to the Chair. | am neutral when | pass a ruling. My views are different
when | am standing there and addressing the Chair. Because | am occupying this Chair, | am neutral.

SHRI HANNAN MOLLAH : That view is already recorded.

ST, YEdy uuE f8E @ U6 TR @ ®U 4 § Il 9 P, I a1 DI T B @ gl A IS 7 a1 Heq qel ol 6l g Od U AN D
WU oY U Hie | a2 & A1 Ao Rue 1 dadHR fQAn R 39 e F ddBR H 7 @R A a1 3 arel 8 21 39 | aegE deE

H pwft AR arer AT €1 T A1 98 Aen I9-I9 IS W@ 1 Mo 3t He1a€] (aum)

MR. CHAIRMAN: Levelling of allegations is a double-edged weapon. So, be careful. Once applicable to you today,
will apply to him tomorrow. Do not force me to pass any other ruling. It may be inconvenient for somebody today
and it may be convenient for somebody else tomorrow.

SHRI VARKALA RADHAKRISHNAN : That is quite natural.

S1. YgEw wae f8F  fave & 78 f Fe T & A9 ToRE-TTORT §¥ 9O T84 €1 AAfh Helgd 98l < T8 o W@l &1 89 @ 59
AR FON & AR T§ HEd © (& oRE-IJoRE F 32 8| AT Sic TIRaS &1 IReE $H qrven Qua w6i 8l 9o @1 21 o e i g,

A€, (aum)
Hiadt AraEA WASHE fHEfedn [ e UH R $Y $Eq @ fy TE 21 30 TSl [oRd B a1 F B 8l
Si. Ygay wag (48 : oMy i @ 9@ & fog @ @ 2

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, why are you diverting the attention of the House to some other
issue?

st weerer ART Brordt (Q@aRan) : 3 @F & U T @ forg o € 81 e | & ur ofk g farr T &
16.00 hrs.

S1. YgEY AHE (8T UifsaT wed vt dWie ) O @1 S faua #1 e €t 3R wE 5 fue Sie wadw 1 9 aRwE §9 8, SHal
T8 a1 =T 2|

MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, that Member from Tirunelveli did not challenge the Opposition.
He said so on behalf of the Opposition.

1. YgEw wue e @ S SOy UiEe 3t FiRfh®e IR &9 @l § ST 9181 8, SHfAY 89 W16 f6an SR WHe &1 et aA
a1feY arfs | ar @ TTHET 8 WY 3R geifery we 1 F A w5 St @ wrae @ arean € 6 e & weEifast @ A s s
fop famr &1 € v yumaeel < €1 g8 @ R fLua.sh. ff ue yure # e & gufeg A Ay wHit |rau ¥ 8 d o] 590! wie gasds
A 39 ORE BT B q7aTHx SHD! SYC! TRE AP HLATHY BHT il | SHDI TH YT € $AAY 89 HEAH B D1 DAY Bt 21 °4fd 9
e | SeH @R | 99 Il 8, aRA1 HUBR H W@ Al 98 Wl & Fhdl 2| THAY WDHR 97 We | FHel A Ty ANfefpoma Hf waor
F WE Y I P AR AR A T F

# e arEar § 6 o T FHE B e o # 6 o WRER BT S JHEE SN, THS! WRUTS WRHR B Bl ARy 3R IED ferg
H&T B TR ST F1fey R S TAfFeT Brfen § BT [Iwhioe Sies &1 &, 36l A 9R1 49 8| T &3¢ 7 $e1 6 BRA TaRere Jifey
ftpe BIE Wi el SIS 1| 39 AT T € P Sniftee tRueTse W €, fongd 9T vRaw & e g-ss A aifew € S9e e
FEl QAT B 7 8 AT F IS0 ISR HI 1T 8 A R I9 HI ©1eT 8 AN R a8 | goliuferdi &1 Heon Ia=1 & 781, Rewr| &1 @t & -
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16.03 hrs. (Dr. Laxminarayan Pandeya in the Chair)

ey o goftufdy 3k eay @ wimor & ot gy € sy e HSft off @Y wraer e @ 6 A weay @ € ik gud a1 aed €
98 FHal TSAS 7 B § TAIY TN AT F12Y 3R T8 WeRATh fAurT € &l A FHai-Fal g4 Jer H1 gee el 8, 3 f 99 & wqs #
T e R T €] (araem) onft 39 &1 STETl Bl WawT g1 SR YaHISTe 81 WAl Sigi-ei| gafery SaH e Xl anfeg gen &
TR FHE BT HaTe o IS R g7l faer & #eaw & wee @ i 2d &1 "ot &1 We &1 SR AR/ O I671 8, Afh Sud! #RuTs 81 SR |
1 S AT BT HATA &, T8 TIR BE G BT AR I B darE qem T R JoIFhRgy 89T 318s B fadmrd H &1 ft § Frags o €|
T Hal oft @ o= ot forar &1 SRR WA AR B 2600 Al 9% IR &1 | 741 @ 3R vue w5t off see sremet €| waT A
IR &1 511 FeTel H B3N AT, AT WA HEIdR B AW W g8l § MHcw GAwHIgR & g1 3gs @1 AW "ifia fhar Sy, Ius! [ehia
o SNy &R IS SRy 7aT$ orE=T a=1raT Wy |

SHRI P.H. PANDIAN: Sir, | am on a point of clarification. About two years back when | made allegations against the
two Ministers T.R. Baalu and Murasoli Maran...(Interruptions)

SHRI S.S. PALANIMANICKAM : Sir, he has no right to say it...(Interruptions)

MR. CHAIRMAN: Shri S.S. Palanimanickam, | have allowed him to raise his point. Please take your seat.

...(Interruptions)

SHRI P.H. PANDIAN : Sir, as per the reply of a Parliamentary Question, during 1997, the income tax paid by Sun
TV was Rs. 14 crore...(Interruptions)

In the year 1998, it again paid Rs.14 crore. In the year 2000, it paid Rs.14 crore. ....(Interruptions)
MR. CHAIRMAN : Shri Pandian, you have made your point.

...(Interruptions)

SHRI P.H. PANDIAN : The company of another Minister has to pay Rs.28 crore as arrears to the Indian Bank. |
have given the number; and the case is pending before the Debt Recovery Tribunal at Chennai. &€, (Interruptions)

MR. CHAIRMAN: No. This is not a related issue.
Shri Abdullakutty may speak on the Bill.

...(Interruptions)

MR. CHAIRMAN: | am not allowing you. | am not permitting you to speak. Please resume your seat.

(Interruptions) &€, *



* Not Recorded

SHRI P.H. PANDIAN : Sir, it is a fact. | got it through a parliamentary Question. Shri Yashwant Sinha has answered
this question. It is a written statement. ...(Interruptions)

MR. CHAIRMAN: No. No. This will not go on record.

(Interruptions) &€, *

SHRI P.H. PANDIAN : It is not an unparliamentary Question. It is a parliamentary Question. Shri Yashwant Sinha,
the Finance Minister has answered it. ...(Interruptions)

MR. CHAIRMAN: No. | am not allowing you.

(Interruptions) a€; *

MR. CHAIRMAN: Shri Pandian, please take your seat.

...(Interruptions)

MR. CHAIRMAN: Shri Pandian, under what rule you are quoting this?

...(Interruptions)

SHRI P.H. PANDIAN : It is all on record. ...(Interruptions)
MR. CHAIRMAN: No. This will not go on record.

(Interruptions) &€;*



MR. CHAIRMAN: It will be expunged.
Shri Abdullakutty please.

...(Interruptions)

MR. CHAIRMAN: | am not permitting you. Please take your seat. Please resume your seat. This will not go on
record.

(Interruptions) &€, *

MR. CHAIRMAN: Shri Pandian, nothing will go on record.

(Interruptions) &€, *

MR. CHAIRMAN: Nothing is going on record. How can you speak?

(Interruptions) &€, *

* Not Recorded

MR. CHAIRMAN: Nothing is going on record. How can you speak?

(Interruptions) &€, *

MR. CHAIRMAN: Shri Pandian, you are one among the Panel of Chairmen, and you are also disturbing the House.



...(Interruptions)

MR. CHAIRMAN: | have not permitted you.

(Interruptions) &€,*

MR. CHAIRMAN: Nothing will go on record except what Shri Abdullakutty says.

(Interruptions) &€, *

MR. CHAIRMAN: Shri Pandian, you are in the Panel of Chairmen and you are also disturbing the House.

...(Interruptions)

* Not Recorded

SHRIAP. ABDULLAKUTTY (CANNANORE): | strongly support the Bill. At the same time, | have to point out one
longstanding demand of the people of North Kerala for an airport at Kannur.

The Union Government had already accepted the need to have an airport there, in principle.
MR. CHAIRMAN: Please come to the provisions of the Bill.

SHRI AP. ABDULLAKUTTY : The Kerala Government had located the site and commenced land acquisition
proceedings for taking over necessary land, out of 12,000 acres notified for this purpose. Action will have to be
taken immediately in this respect. | request the Government to give sanction for a new airport at the earliest.

There are thousands of people employed in the Gulf countries who travel daily by air. Ezhilmalai Naval Academy is
very near the proposed site. Tourist attraction is also very high there. So, there is every scope for development of
tourism.

The provisions contained in the Bill relate to an agreement entered into long before. We are committed to have it
there. Hence, | support the Bill.
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SHRI VARKALA RADHAKRISHNAN : What are you talking? The fare is Rs.26,000...(Interruptions)
MR. CHAIRMAN: Please sit down. He is not yielding.

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN: You are killing people...(Interruptions). The fare is more...(Interruptions)

MR. CHAIRMAN: Shri Varkala Radhakrishnan, this is not the proper way. | am not permitting you. Please resume
your seat.
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faer @1 99 B 3@ €| 39 W & 5 ¥ vediiRie Hivg @ diR W) TE & ugell aR wA & Ak W &1 9 sefi & 5w aRe weww swH
TR HEANT H113€] (aur)

SHRI VARKALA RADHAKRISHNAN : | amreally sorry.
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SHRI PRIYA RANJAN DASMUNSI: Sir, | would like to make a suggestion to the hon. Minister. He is well acquainted
with the situation in North Bengal. The three Airports at Cooch Behar, Balurghat and Malda are non-operational for
the last ten years. And the new headquarters, Raiganj has also made an appeal for a new airport. The Minister is
personally aware that unless there is a flight in the afternoon from Baghdora to Delhi, it would be difficult for people
of Bhutan, Sikkim and Bengal to negotiate with Delhi.

On these two aspects, | would appeal to the hon. Minister to find time to consider them and evaluate the situation. It
would be of great help for tourism both in Sikkim and the international border areas of Sikkim, Bhutan, Bangladesh
and the entire North-East.
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MR. CHAIRMAN : When he was replying, you were not there and he quoted your name also.

...(Interruptions)

MR. CHAIRMAN: The question is:

"That the Bill to implement Agreements entered into by India with other countries in pursuance of the

Convention on International Civil Aviation opened for signatures at Chicago on the 7th December, 1944,
be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill. The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 13€"Short Title and Extent
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MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to the Bill.
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MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.
Enacting Formula, as amended, was added to the Bill.
The Preamble and theLong Title were added to the Bill.
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MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.



